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BEFORE.THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 1093 OF 2024

IN THE MATTER OF:

e

(.'-"/—

8l No. 14/2023
KAMAL KAN T"‘F"CAD
App. by Delhi High Cowrt
NLS/05/2023 to 14/05/20: :.},».f”

Suo-Motu “News Item titled "Study finds wide variety of nitrogen-use
efficiency in Indian rice varieties" appearing in The Hindu dated
11.08.2024 before NGT (PB) New Delhi".

AFFIDAVIT ON BEHALF OF RESPONDENT No. 3- MINISTRY

OF ENVIRONMENT, FOREST AND CLIMATE CHANGE.NEW

DELHL

I, Mukesh Balodhi S/o D.N Balodhi aged about 42. presently
working as  Scientist ‘E’ with the Ministry of Environment, Forest and
Climate Change (hereinafter referred to as MoEFCC) having office at
Indira Paryavaran Bhawan, Jor Bagh, New Delhi -110003, do hereby
solemnly affirm and state as hereunder:
1. 'fhat, I am well acquainted with the facts and circumstances of the case
and competent to swear this affidavit on behalf of MoEFCC being

Respondent No. 3 in the present Original Application.
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- 2. The present affidavit is filed in respectful compliance with. this Hon’ble
Tribunal’s order dated 23.08.2024, wherein Answering Respondent

impleaded as Respondent No.3 in the said matter.

3. That, the Answering Respondent is engaged in, infer alia, policy
formulation for abatement, control, and prevention of pollution and
prescribing environmental standards to be implemented through the
Central Pollution Control Board (CPCB) and State Pollution Control
Boards (SPCBs)/ Pollution Control Committees (PCCs). Besides, the
concerned State Pollution Control Boards/Pollution Control Committees
are empowered to take all such measures as are deemed necessary or
expedient for the purpose of protecting and improving the quality of the
environment as well as prevention, control, and abatement of

environmental pollution.

4. It is humbly submitted that, the Ministry of Chemicals and
Fertilizers vide letter dated 25.05.2015 has made it mandatory for all the
indigenous producers of urea to produce 100 % of their total production of
subsidized urea as Neem Coated urea. A true copy of the Ministry of
Chemicals and Fertilizers letter dated 25.05.2015 is enclosed as

Annexure - 1.
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5. It is humbhly submitted that, the Ministry of Chemicals and Fertilizers
vide letter dated 04.09.2017 introduced 45 Kg of bags for urea in
réplacement of existing 50 Kg bags. A true copy of the Ministry of
Chemicals and Fertilizers letter dated 04.09.2017 is enclosed as Annexure

—2.

6. It is respectfully submitted that the primary benefits of neem coating are
that due to the slow release of nitrogen, the consumption of neem-coated
urea reduces as compared to uncoated urea; and the replacement of 50 Kg

bags of urea with 45 Kg bag shall also reduce the consumption of urea.

7. Tt is respectfully submitted that, the Ministry of Chemicals and
Fertilizers has notified the specifications of Nano Urea, which helps in
minimizing the environmental footprint by reducing the loss of nutrients
from agriculture fields in the form of leaching and gaseous emissions,

which used to cause environmental pollution and climate change.

rf” % The S 8. It is respectfully submitted that, an excess release of anthropogenic

Din

=\ nitrogenous compounds like Nitrogen Oxides and Nitrogenous fertilizers

ULiDg,

Egeads to environmental pollution including pollution in water bodies.

}Nitrogen used in the form of fertilizer during agriculture and other
" activities is lost to the environment through the process of leaching

principally as nitrate and volatilization as ammonia gas.
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9. Further regarding water quality monitoring and continuous ambient air

quality monitoring, it is submitted that;
a. 76 Real-time monitoring systems and 2000 manual monitoring

systems are in place for water quality monitoring.

b. 545 -CAAQMS (Continuous Ambient Air Quality Monitoring

Stations) and 965 - Manual ambient air quality monitoring stations are
operated in the country, where NO2 is monitored at all locations and NH3

1s monitored at 282 locations.

10. It is respectfully submitted that, in order to control Nitrogen Pollution
the MoEFCC vide notification dated 29.12.2017 has notified effluent and
emission standards for nitrogenous compounds for fertilizer industries,

which are described as follows. A true copy of the MoEFCC vide

notification dated 29.12.2017 is enclosed as Annexure -3

Effluent Standards:

Straight Nitrogenous Fertilizer Plant/ Ammonia (Urea Plant),

|Calcium Ammonium Nitrate and Ammonium Nitrate Fertilizers.

S.No Parameter Standards(mg/l)
s Ammonical Nitrogen as N 50
2, Total Kjeldhal Nitrogen (TKN) as 75
N
3. Free . Ammomcal Nitrogen as N 2.0

App. by Dethi !'hg* Court
5:’05/203’3 to 14/05/2025
, _;/;-.Q?""A' 4

a Couﬁ
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4. ...... Nitrate Nitrogen as.N

.. Urea Plant

10

Other than urea plant

20

Complex Fertilizer Plant and/ or NP/ NPK

1. Ammonical Nitrogen as N 50

2. Total Kjeldhal Nitrogen (TKN) as 75
N

3. Free Ammonical Nitrogen as N 4.0

4. Nitrate Nitrogen as N 20

Emission Standards:

Straight Nitrogenous Fertilizer Plant

Parameter Standards(mg/Nm3)
An}moma Plant - Reformer
- " Oxides of Nitrogen (as 400
| NO»)

Ammonium Nitrate/ Calcium Ammonium Nitrate/NPK plant

1. Ammonia as NHj

Existing Plant

300

New Plant

150

Nitric Acid Plant
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1. - | Oxidesof Nitrogen{as | -~ - - 400 —n
NO,)
2. Emission of Oxides of |3 kilogram of oxides of nitrogen per
Nitrogen tonne of weak acid(before concentration)
produced.

12. That, the Answering Respondent reserves its right to file additional

information before the Hon’ble Tribunal, if required, till Pendente-Lite.

13. That, in view of the foregoing submissions, this Hon’ble Tribunal may

be pleased to pass such or further orders as it may deem fit in the given

circumstances of the case. %ﬂw
g
: \\k@ S\
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Verified at New Delhi on the] MAR 2[]253f March ,2025 that the contents
of the above affidavit are true and correct to the best of my knowledge and belief

and nothing material has been suppressed or concealed therein.

e Cath o CERTIFIED THAT THE ""'D’Di‘fﬁNT
/“:;_j.._-:\j:‘{‘:-- 4 ‘-'.Af\""‘,r % ) ,Ii'?"i,j mt /Km

o, W/o, /o, Sh....... ’l—-—'o .....
fed by Shv./@m "WL

&
::( AMAL KANT F wer o\
¥ App by Delni High Court *
Ve\15/05/2023 to 14/05/2025,/c5

O ,/’.’.1<x“-§ B
x%h{ " f{?}" N tha*- i:he contents
AL LA / ar & exnigmed 100
have been reed Over tT Y et (g wenen)
are true & correct to his/her khovwies (MUKESH BALODHI)
P */Scientist ‘E’ .

- = , T W ey AT
D) Court i Envi;anmenl.Foresthhmcbanns
W HIwTR, faw=h

Govt. of India, New Delhi

Oath Commissionar
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No. 12012/20/2007-FPP
Government of India
Ministry of Chemicals & Fertilizers
(Department of Fertilizers)

Shastri Bhawan, New Delhi.
Dated the 25" May, 2015.

To
CMD/MDs

RCF/MFL/BVFCL/NFL/FACT/KRIBHCO/IFFCO/GSFC/GNVFC/NFCL/CFCL/
TATA/ZACL/IINDO-GULF/SPIC/KSFL/IMFCL/KFCL/SFC.

Subject: Policy for encouraging production and availability of fortified and
coated urea in the country — reg.

Sir

In continuation to Department of Fertilizers letter of even number dated 2"
June 2008, 11" January 2011, 7" January, 2015 and 24th March, 2015 on the
subject mentioned above, the undersigned is directed to state that it has now been

decided to make it mandatory for all the indigenous producers of urea to produce
100% of their total production of subsidized urea as Neem Coated urea.

2. The other terms and conditions of policy letter dated 2" June 2008 and
subsequent letter dated 07" January, 2015 will remain same.

Yours Sincerely,

| (Vijayuli‘é‘?lnj‘gnb'Singh)
Director(F)
Tele : No. 23386398

1. Chief Secretaries and Secretaries (Agriculture) of all State Governments and
Union Territories.

2. Secretaries of the Department of Expenditure, Department of Revenue,

Department of Economic Affairs, Department of Agriculture & Cooperation,

Department of Commerce, Department of Industrial Policy & Promotion,

Ministry of Petroleum & Natural Gas, CEO, Niti Aayog.

DG, FAL

NIC for uploading on website of this Department.

Hindi Section.

Guard file. \,/
: G- <5
Py~ on e 4 &
p of

oop mF"”/ b
_ | %L

o obhw
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Annexure-2

No0.12012/20/2007- FPP
Government of India
Ministry of Chemicals & Fertilizers
Department of Fertilizers

Shastri Bhawan, New Delhi
Dated the 4" September, 2017

To

CMD/MDs,

RCF/MFL/BVFCL/NFL/KRIBHCO/KFL/IFFCO/GSFC/GNVFC/SFC/NFCL/ICFCL/TATA/
ZACL/GIL/SPIC/IMFCL

Subject: Rationalising the size of urea bag and matter connected thereto.

Sir,
| am directed to convey the approval of the Government to introduce 45kg bag of
urea replacing the existing 50kg bag.

2, In order to enable the urea units to exhaust existing 50kg bags and for making
necessary modifications in their plants, a period of six months is given as lead time to
them to ensure the smooth implementation of the above policy.

3, The MRP of such bags will be notified by the Department of Agriculture & Farmers’
Welfare in due course. An additional 5% will also be charged by the urea manufacturers
for Neem Coating of Urea on every 45 kg. bag.

Yours faithfully,
k"&\ﬂ\.-

(Dharam Pal)
Additional Secretary (Ferlilizers)
W 23386800
Copy to:

1. Joint Secretary (INM), Department of Agriculture & Farmers’ Welfare Krishi
Bhavan, New Delhi.

2. Principal Director of Audit, Economic & Service Ministry, AGCR Building,
|.P.Estates, New Delhi.
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GController of Accounts, Department of Fertilizers, Janpath Bhawan, New Delhi.
Director General, Fertilizer Association of India, 10 Shaheed Jit Singh Marg, New
Delhi-110067.

Director of Accounts, Fertilizer Accounts Wing, Department of Fertilizers, Udyog
Bhawan, New Delhi.

Pay & Accounts Officer, Department of Fertilizers, Janpath Bhawan, New Delhi.
Director (F&A), FICC, 8" Floor, Sewa Bhawan, New Delhi — 110066.

Director (CE), FICC, 8" Floor, Sewa Bhawan, New Delhi - 110066

Fin-1l Desk, Department of Fertilizers.

Assistant Director (OL) with a request to make available Hindi version of the
Notification.

NIC for uploading on website.

Guard File.

NV

(Dharam Pal)
Additional Secretary (Fertilizers)
= 23386800
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EXTRAORDINARY
AT [I—EUs 3—3U-9Us (i)
PART II—Section 3—Sub-section (i)

T o TRy
PUBLISHED BY AUTHORITY

| 1044] % feoett, yhaw, famma 29, 2017/4W 8, 1939
No. 1044] NEW DELHI, FRIDAY, DECEMBER 29, 2017/PAUSA 8, 1939

AT, q ST TAATY TRASGT HATAT
Ffere=T

7% foett, 29 Rmwaw, 2017

ar.#r.fA. 1607 (31).—F=1=1 A¥FTe, TAra7or (Hwevr) Afat=ra, 1986 (1986 FT 29) F 4m<T 6 Ui
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1. gferm A e gy — (1) == et w7 st s ot (seem) G soras f=m, 2017

2

(2) = TSI § I THTO T qATIG FT AT BT

2. wgmEeer (e fRaw, 1986 i wa=-1 ®, ®9 et 17 47 Su9 aeEtedd grEteat #

®.°. | IANT AT qTAH
(1 2 (3) (4)
"7. F. - AT qATHE
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) Iy AT ST
pH &1 Tresv T wdmr  Afermy
rez(mg/l) T afew T 27

7487 GI/2017 (0
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2 [PART II—SEC. 3(3)]
w9 | I LICEE] qAF
M| @ 3 (4)

pH 6.5% 8.5

TEUfre T 31 TETH 100

T A A 10

AT Arzze N 50

FoT Searel Aregr (TKN) N 75

Y T Arzaree N 2.0

T U Feheor 0.1

qrEare N T s 10

T 59 T g | 20

(ii) e wiThies IqHT FI=

pH 6.5% 8.5

werfee A TaTd 100

T AT 10

FATEE 10

wfere HehE P 5.0

(i) FTrorEw wiEergeT @@ ar NPANPK (N - A152H, P - w3

K - arefrm)

pH 6.5% 8.5

Terfee A T 100

T A7 A 10

AT Arzare, N 50

F STeare ArEgr (TKN) N 75

ST TR ATEre N 4.0

FoT Searer Arggre (TKN) N 75




[ 9T II—@E 3(i) ] qR w%a : ST

it TR ATz N 4.0
ArEge Arege N 20
fera ez P 5.0
FreTEe F 10

feoqur: (i) T =raw ® FrfEa "ree F TwiiETee F T H IgET A5l o6 S

(i) T & TF T AAEAT di7 arentaF F oo g w7 e G
ST v Freermor fi frae g9fim wow wgmr e /o ager

o7 wfets v aega fir st
q - IS ATAE
(i) T TR
(%) IR w4+ - Reandx
ATZZIS % ATFATES 400 o / o Nm3
(NO)
(=) i w2y - Ffefer e
i few 1982 & 7 1A= 150 39T / Nm?
1982 F Te=TT e 50 B / Nm3™

(ii) TR Arege / Ffeoraw stifAaw Aariee / NPK =i

Tt g fa7 [EECIEERE] 150 f&rarm / Nm3
AT T 100 8T / Nm3
AT NH; [ECUIEERE] 300 3T / Nm3
BRUGEE 150 f&3T / Nm3
FT FARTEE F <10 mg/Nm? (Fa=1 NPK %)

(iii) weRfew ITH 94 - BienIRE The i OF / g e wfera et
GERES

TifEFee #2T 125 T / Nm3
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& form et 9 5. & SEfeat s i ST, ST —

4 [ParT II—SEC. 3(i)]
FT FATTEE F 20 3T/ Nm3
(iv) Arzfes wfre w@i
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feoqor ;. gor Faw 9T F a9, dEET, 9 1, 9% 3, ST-gE () § Fen H. 844(H), AT 19
TEET, 1986 FT YT o 0 o G Fewtg oue Setertae afesmeat g soraw G o g,
qAT —

FT.T. 433(aF), AT 18 e, 1987; ATATIY. 176(3), A 2 arier, 1996; = AT, 97(=x), AT
18 wa<r, 2009; aAT.#1.57. 149(%), 9@ 4 9=, 2009; aT.#1.57. 543(1), A<t 22 \grﬂld 2009;
ar.#. [ 739(%), ara 9 M, 2010; Ar.ET.A. 809(H), AT 4 w=pav, 2010; ATETA. 215(),
A 15 wr=, 2011; Ar.F.[. 221(%), At 18 |1+, 2011; ar.F1.F. 354(¥), 9@ 2 w2, 2011;
AR 424(%), T 1 5, 2011; "ET. 446(w), a8 13 97, 2011; AR 152(%), aa
16 7=, 2012; #TFT.F. 266(x), arra 30 A=, 2012; #arFr.f. 277(r), T 31 A1, 2012;
ar.F1.F. 820(«), AT 9 AT, 2012; ATALFR. 176(), ara 18 ur=, 2013; ar.#1.57. 535(2),
AT 7 @, 2013; Ar.EL AL 771(%), AT 11 R, 2013; av . 2(a), a2 S=Ee, 2014;
T FT. Y. 220(), A 28 W, 2014; @A 232(9), AT 31 T, 2014; T AT 325(),
AT 7 wE, 2014; AT, 612(F), ATHE 25 v, 2014; AT 789(%), AT 11 AT, 2014;
Fr.41. 3305(x), A 7 REwe, 2015; Fam 4(H), T 1 99940, 2016; ATALF. 35(), ari
14 S, 2016; TT.FT.. 281 (=), AT 7 7T, 2016; WA, 496(x7), AT 9 WE, 2016; TT.ATLA.

497(=), aréia 10 7, 2016; AT.#1.57. 978(+), aT¥a 10 &I<par, 2016; ¥ dfaw a1v Aferg==r =i
Tr. 1.1/, 1265(sr), a1 13 wwgpare, 2017 g7 Fonfaa & v 2

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 29th December, 2017

G.S.R. 1607(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely:—

1. Short title and commencement.- (1) These rules may be called the Environment (Protection) Second
Amendment Rules, 2017.

(2) They shall come info force on the date of their final publication in the Official Gazette.

2. (a) In the Environment (Protection) Rules, 1986, in Schedule I, for serial number 17 and enfries relating
thereto, the following serial number and entries shall be substituted, namely:—

SL. No. Industry Parameter Standards
) @ &) “)
“17. Fertilizer A .- Effluent Standards

Industry (i) Straight Nitrogenous Fertilizer Plant/Ammonia (Urea Plant), Calcium Ammonium
Nitrate and Ammonium Nitrate Fertilizers

Limiting concentration not to exceed in
milligram/litre (mg/1), except for pH

pH 6.5t08.5

Suspended Solids 100

Oil and Grease 10
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6
SL No. Industry Parameter Standards

) &) &) “)
Ammonical Nitrogen as N 50
Total Kjeldhal Nitrogen (TKN) as N 75
Free Ammonical Nitrogen as N 2.0
CN concentration 0.1

Urea Plant 10
Nitrate Nitrogen as N Other than Urea 20
Plant -

(ii) Straight Phosphatic Fertilizer Plant
pH 6.5t08.5
Suspended Solids 100
Oil and Grease 10
Fluoride 10
Dissolved Phosphate as P 5.0

(iili) Complex Fertilizer Plant and / or NP/NPK(N-Nitrogen, P-Phosphorus and K-
Potassium)

pH 6.5t08.5
Suspended Solids 100
Oil and Grease 10
Ammonical Nitrogen as N 50
Total Kjeldhal Nitrogen (TKN) as N 75
Free Ammoniacal Nitrogen as N 4.0
Total Kjeldhal Nitrogen (TKN) as N 75
Free Ammoniacal Nitrogen as N 4.0
Nitrate Nitrogen as N 20
Dissolved Phosphate as P 5.0
Fluoride as F 10

Note: (i) Chromium salt shall not be used in cooling tower as algaecide.
(i1) The effluent shall be analysed for Vanadium and Arsenic once in a year and analysis
report shall be submitted to the concerned State Pollution Control Board /
Pollution Control Committee.

B .- Emission Standards

(i) Straight Nitrogenous
(a) Ammonia Plant- Reformer
Oxides of Nitrogen 3
(as NO,) 400 mg/Nm
(b) Urea Plant — Prilling Tower
Particulate Matter Pre 1982 units 150 mg/Nm®
aract attet Post 1982 units 50 mg/Nm® **
(ii) Ammonium Nitrate/ Calcium Ammonium Nitrate/NPK plant
. ] Existing Plant 150 mg/Nm’
Particulate Matter New Plant 100 mg/ Nmt®
Existing Plant 300 mg/Nm®
Ammoni NH
o as s New Plant 150 mg/Nm’
Total Fluoride as F <10 mngm3 (only NPK Plant)
(iii) Phosphatic Fertilizer Plants — Phosphoric Acid Plants/ Rock grinding and
Acidulation SSP Plants
Particulate Matter 125 mg/Nm’
Total Fluoride as F 20 mg/Nm’
(iv) Nitric Acid Plant
Oxides of Nitrogen (as NO,) | 400 mg/Nm®

*Values to be reported at 3% O,
** Total emission of 0.5 kg/ tonne of product.

Note: (i) Fluoride norms shall be applicable only for NPK plant.
(ii) Plant commissioned on or after the date of notification, shall be treated as ‘New
Plant’.
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(iii) The height of the stack emitting Sulphur Dioxide, Oxides of Nitrogen or Oxides
of Phosphorus or acid mist shall be a minimum of 30 metres or as per the
formula H=14 (Q)M, whichever is more, where “H” is the height of stack in
metres and “Q” is the maximum quantity of SO, NO; or P,Os equivalent
expected to be emitted in kg/hr through the stack at 100 per cent rated capacity
of the tail gas plant(s) and calculated as per the norms of gaseous emission.

(iv) Tail Gas plants having more than one stream or unit of Sulphuric Acid, Nitric
Acid or Phosphoric Acid at one location, the combined capacity of all the
streams or units for a particular acid shall be taken into consideration for
determining the stack height and applicability of emission standards
individually.

(iii) Tail gas plants having separate stack for gaseous emission for the scrubbing
unit, the height of this stack shall be equal to main stack or 30 metres,
whichever is higher.”;

(b) in Schedule VI, in Waste Water Generation Standards Part B, for serial number 11, Fertiliser and enftries relating
thereto, the following serial number and entries shall be substituted, namely: -

@ 2 A3) @

11 Fertiliser Naphtha, Natural Gas & Mixed Feedstock
Inecll };m (Naphtha + Natural Gas) Based (Straight
ustry Nitrogenous Fertiliser)

3.0 m’/tonne of Urea or equivalent
produced

Straight Phosphatic Fertilizer (Single Super
Phosphate (SSP) & Triple Super Phosphate (TSP) | 0.4 m’/tonne of SSP or TSP
excluding manufacturing of any acid

Standards of nitrogenous and Phosphatic
Complex Fertilizer fertiliser are applicable depending on the
primary product.”.

[F.No. Q-15017/13/2010-CPW]

Dr. A. SENTHIL VEL, Scientist ‘G’

Note:— The principal rules were published in the Gazette of India, Extraordinary, Part IT, Section 3,Sub-section (i) vide
number S.O. 844 (E), dated the 19" November, 1986 and subsequently amended vide the following
notifications, namely:—

S.0. 433 (E), dated the 18® April 1987; G.S.R. 176(E) dated the 2™ April, 1996; G.S.R. 97 (E), dated the 18" February,
2009; G.S.R. 149 (E), dated the 4™ March , 2009; G.S.R. 543(E), dated the 22 July, 2009; G.S.R. 739 (E), dated the
9 September, 2010; G.S.R. 809(E), dated the 4™ October, 2010, G.S.R. 215 (E), dated the 15 March, 2011; G.SR.
221(E), dated the 18™ March, 2011; G.S.R. 354 (E), dated the 2™ May, 2011; G.S.R. 424 (E), dated the 1% June, 2011;
G.S.R. 446 (E), dated the 13 June, 2011; G.S.R. 152(E), dated the 16™ March, 2012; G.S.R. 266(E), dated the 30®
March, 2012; and G.S.R. 277 (E), dated the 31% March, 2012; and G.S.R. 820(E), dated the 9™ November, 2012; G.SR.
176 (E), dated the 18™ March, 2013; G.S.R. 535(E), dated the 7™ August, 2013; G.S.R. 771(E), dated the 11® December,
2013; G.S.R. 2(E), dated the 2™ January, 2014; G.S.R. 229(E), dated the 28" March, 2014; G.S.R. 232(E), dated the
31% March, 2014; G.S.R. 325(E), dated the 7™ May, 2014; G.S.R. 612(E), dated the 25 August 2014; G.S.R. 789(E),
dated the 11™ November 2014; S.0. 3305(E), dated the 7® December, 2015: S.0.4(E), dated the 1°*' January 2016; G.S.R.
35(E), dated the 14™ January 2016: G.S.R. 281 (E), dated the 7™ March, 2016; G.S.R. 496(E), dated the 9™ May, 2016;
G.S.R.497(E), dated the 10™ May, 2016; G.S.R.978(E). dated the 10%October, 2016; dated the 28 October, 2016 ; and
lastly amended vide notification G.S.R. 1265(E), dated the 13 October, 2017.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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Government of India
Ministry of Environment, Forest and Climate Change

Legal Monitoring Cell

Date: 27/11/2024

Subject: Engagement of Panel Counsel

Ref.: Request from division on mail dated 27/11/2024
Respected Sir,

Shri. Pratyakash Gupta

Enrolment No.-D-3222/2012 Dated 17th October 2012

Residential Address: 71/9 Main Chota Bazar, Opp. Bishan Sweets, Khekra, Dist.

Baghpat-250101 (UP)

Mobile No. - 9911780606, 9911770606

Email Id - lawquery89@hotmail.com/gupta.pratyaksh83@gmail.com/lawquery39_1 @hotmail.com

You are engaged to appear and conduct the case mentioned below for all purposes on behalf of this
Ministry till the disposal of the case or expiry of your term of engagement or until further orders, whichever
is earlier.

2. Details of the case are as follows:-

Courtt NGT (PB), New Delhi

Case No.: OA No. 1093/2024

Title of the Case: News item titled "Study finds wide variety of nitrogen-use efficiency in Indian rice
varieties" appearing in The Hindu dated 11.08.2024

Concerned Division of the Ministry: CPA

Name and contact of the Divisional Head: AS (NPG) & 011-20819247
Email ID: asnpg.mefcc@gov.in

Name and contact of the dealing Associate (Legal): Ms. Prity

Ph. No. 7903191790

Email ID: prity.singh@nic.in
Next Date of hearing: 03/12/2024
3. This a nt is subject to the following conditions:-

i. The engagement is governed by O.M. No. 17(21)/2020-PL/INGT Dated 22.08.2022, 02.03.2023

and O.M. No. 17(21)/2017-PL/NGT on dated 01.12.2017, 07/02/2019 and 04/05/2020, Policy anc
Law Division, Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan
New Delhi read with relevant circulars/instruct tions issued by this Ministry from time to time.

ii. In case you are unable to attend the case for some reason, sufficient advance intimation should be
given to the concerned Division.

jii. To return the brief on expiry of your term/disposal of the case to the Ministry of Environment
Forest and Climate Change, or till further orders.

iv. To intimate the Ministry the progress of the case regularly including obtaining and forwarding
certified copy of the Order/Judgement to the concerned Division whenever necessary.

v. To appear on behalf of this Ministry in person, and not through a junior counsel in the matters |
marked to you. SJ

vi. The engagement is acknowledged. '.Jﬁ (i

(Legal Monitoring Cell)
MoEF&CC, New Delhi

Ruen | /Smita H. Salve
Tfese geraell (FAfes)
Senior Consultant Legal
qafawel, 9 @ wedny uiads wEer
Mio Environment,Forest and Climate Change
WX \_WITTE, Rssh
Govt, of India, New Delh
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